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ctorate of Customs and Excise, who
have passed the departmental exa-
mination for U.D.Cs;

(b) how many of them have actu-
ally been appointed as UDC; and

(c¢) whether Government propose
to create sufficient number of UDCs
posts in order to appoint the qualified
candidates as UDCs?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(ay At present there are 85 Key
Punching Operators in the Direc-
torate of Statistics & Intelligence of
Customg gng Central Excise Depart-
ment, who have passed the depart-
mental examination for promotion as
U.D.C.

(b) While none of these 85 persons
hag yet been promoted ag they have
not completed the minimum qualify-
ing service prescribed for promotion
ag UDC, the Key Punch Operatvors
appointed prior to 1974, and 17 Key
Punch Operators appointeq subse-
quently, have been promoted as
U.D.Cs. Presently, there are no more
vacancieg in the grade of U.D.C. in
this Directorate,

(c) The posts of U.D.Cs are created
‘with reference tp the work-load and
relevant normg and not merely for
making promotiong from lower
grades. The cases of existing Key
Punch Operators eligible for promo-
tion to the grade of UD.C. will be
considered for such promotion in due
course ag and when the vacancies in
the grade of U.D.C., are available.

Amount advanced to Ex-servicemen
for self-Employment

710. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) what is the total amount ad-
vanced to the Ex-servicemen for self-

employment in each of the districts
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af Bihar and each of the blocks in
Darbhanga and Madhubani and on
what terms; and

(b) what steps are being proposed
to ensure self-employment to all ex-
servicemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The present data reporting system
does not envisage collection of
separate information in respect of
advances granted to Ex-servicemen
for self-employment. Total advances
of all public sector bankg to profes-
sionals and self-employed in the State
of Bihar 35 at the end of December,

1979 amounted to Rs. 537 crores
covering 39161 borrowal accounts.
District-wise figures are however, not
available. Advances to such borrow-
ers form part of Priority Sector ad-
vanceg qualifying for preferential
treatment and liberal terms, Banks
have alsy introduced innovative
schemes for rehabilitation pf Ex-ser-
vicemen and war widows who have
been given agencies for distribution
of petroleum products by Indian Oil
Corporation.

EE.C Aid for Soyamilk Plants in
Madhya Pradesh

711. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that a team
of the European Economic Community
recently visited India and held discus-
sion with Madhya Pradesh Govern-
ment to establish four soyamilk plants
in the State, as reported in the ‘Indian
Express’ of 16th October, 1980;

(b) if so, the location thereof toge-
ther with the details of annua] produc-
tion capacity of each plant, when the
plants are expected to be erected and
start functioning and expected expen-
diture to be incurred thereon; what
ratio will be given by European Eco-
nomic Community; and
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(c) the extent, to which these plants
will pe in a position to meet milk
requirements of the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) A team
of the European Economic Com-
munity had preliminary discussions
to appraise a soyabean development
project for establishment of four
solvent extraction plantg for oil in
Madhya Pradesh.

(b) The Project Report prepared
by the National Cooperative Develop-
ment Corporation (NCDC) has sug-
gested locations for the plants in the
soyabean growing areag of Madhya
Pradesh namely, Dewas, Shahjehan-
pur, Itarsi and Sehore, Further
studies are being carried out to deter-
mine the optima] location of these
facilities. The report envisages four
plants each with a 200 tonnes perday
capacity. The project js expected to
be completeq within five years from
the date of approval. The Project
cost has beepn indicated ag Rs, 2700
lakhs. No ajd commitmentg have yet
been made by the E.E.C,

(c) Does not arise, ag the Project
pertaing to o0il extraction and not
milk.

Loss of Revenue due to Piracy in
Cassettes

712. SHRI R. V. GHORPADE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government, are incur-
ring heavy losses in excise and sales-
tax because of piracy of cassettes and
record and if so, the annual amount;

(b) is it due to any lacuane in law
or indifferent enforcement;

(c) has any collusion with Govern-
ment officials been detected; and

(d) what steps have been taken to
prevent, this loss to the Exchequer?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(d). Information relating to Central
Excise duty is being collected and
will be laid on the Table of the
House.

Levy of tax on sales of goodg taking
place inside a State is a State subject
under the Constitution. The gdminis-
tration of Central Sales tax levied on
inter-State sales of goodg under the
provisiong of Central Sales Tax Act,
1956 has also been entrusted by law
to the State Governments who collect
and retain the proceeds thereof. The
Central Government, therefore, does
not have information relating to
sales-tax, askeg for in the Question.
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